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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SUBHLAXMI COMPUSIS PVT. LTD.
RELEVANT PARTICULARS

1. | Name of corporate debtor SUBHLAXMI COMPUSIS PVT. LTD.
2. | Date of incorporation of corporate debtor | 28/02/1994
3. | Authority under which corporate debtor is | RoC-Kolkata
incorporated / registered
4. | Corporate |dentity No. / Limited Liability | U30007WB1934PTC061998
Identification No. of corporate debtor
5. | Address of the registered office and REGISTERED ADDRESS: 9 EZRA STREET

principal office (if any) of corporate debtor | TOP FLOOR - ROOM NO 47 KOLKATA -700001
6. | Insolvency commencement date in respect| 25/03/2022
of corporate debtor

7. | Estimated date of closure of insolvency | 19/11/2022*
| | resolution process

8. | Name and registration number of the MR. AMIT PATNI
insolvency professional acting as interim | Registration No. IBBI/IPA-001/IPP- 02432/2021
resolution professional -2022/113710
9. | Address and e-mail of the interim resolution| 190A MANIKTALLA MAIN ROAD,2ND FLOOR,,
professional, as registered with the Board | KANKURGACHI, KOLKATA, WEST BENGAL ,700054

Email - caamit patni@gmail.com

10.| Address and e-mail to be used for AAA INSOLVENCY PROFESSIONALS LLP,
correspondence with the interim resclution | KOLKATA OFFICE- MOUSUMI CO. OP. HOUSING
professional SOCIETY, 15B, BALLYGUNGE CIRCULAR ROAD,

KOLKATA- 700019

Email - subhlaxmicompusis cirp@gmail.com
11. | Last date for submission of claims 06/06/2022*

12.| Classes of creditors, if any, under clause | N/A

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals identified| N/A
to act as Authorized Representative of
creditors in a class (Three names for each
class)

14.| (a) Relevant Forms and (a) hitps://www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives | (b) N/A

are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of the Subhlaxmi Compusis Pvt. Ltd. on 25/03/2022.

The creditors of Subhlaxmi Compusis Put. Ltd., are hereby called upon to submit their claims with proof on or
before 06/06/2022 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

"CIRP against Subhlaxmi Compusis Pvt. Ltd commenced vide order dated 25/03/2022 of Hon'ble NCLT,
Kolkata and Mr. Tuhin Kumar Chatterjee was appointed as the IRP. However the process could not commence
as Mr. Tuhin Kumar Chatterjee unfortunately passed away. Given the circumstance Mr. Amit Patni was
appointed as the IRP vide order dated 19/05/2022 of the Hon'ble NCLT, Kolkata to conduct the CIRP. This order
dated 19/05/2022 was received by Mr. Amit Patni on 23/05/2022. In regard to the aforesaid mentioned facts
and circumstances the IRP has been advised to file an application with the Adjudicating Authority seeking
exclusion of time period from 25/03/2022 to 22/05/2022. The dates mentioned in the table above are subject io
the exclusion of time period being granted by the Hon'ble Adjudicating Authority.

Date: 25/05/2022 Mr. AMIT PATNI,
Kolkata Reg No.: IBBI/IPA-001/IPP- 02432/2021-2022/13710
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SUBHLAXMI COMPUSIS PVT. LTD.
RELEVANT PARTICULARS

1. | Name of corporate debtor SUBHLAXMI COMPUSIS PVT. LTD.
2. | Date of incorporation of corporate debtor | 28/02/1994
3. | Authority under which corporate debtor is | RoC-Kolkata
incorporated / registered
4. | Corporate |dentity No. / Limited Liability | U30007WB1934PTC061998
Identification No. of corporate debtor
5. | Address of the registered office and REGISTERED ADDRESS: 9 EZRA STREET

principal office (if any) of corporate debtor | TOP FLOOR - ROOM NO 47 KOLKATA -700001
6. | Insolvency commencement date in respect| 25/03/2022
of corporate debtor

7. | Estimated date of closure of insolvency | 19/11/2022*
| | resolution process

8. | Name and registration number of the MR. AMIT PATNI
insolvency professional acting as interim | Registration No. IBBI/IPA-001/IPP- 02432/2021
resolution professional -2022/113710
9. | Address and e-mail of the interim resolution| 190A MANIKTALLA MAIN ROAD,2ND FLOOR,,
professional, as registered with the Board | KANKURGACHI, KOLKATA, WEST BENGAL ,700054

Email - caamit patni@gmail.com

10.| Address and e-mail to be used for AAA INSOLVENCY PROFESSIONALS LLP,
correspondence with the interim resclution | KOLKATA OFFICE- MOUSUMI CO. OP. HOUSING
professional SOCIETY, 15B, BALLYGUNGE CIRCULAR ROAD,

KOLKATA- 700019

Email - subhlaxmicompusis cirp@gmail.com
11. | Last date for submission of claims 06/06/2022*

12.| Classes of creditors, if any, under clause | N/A

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals identified| N/A
to act as Authorized Representative of
creditors in a class (Three names for each
class)

14.| (a) Relevant Forms and (a) hitps://www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives | (b) N/A

are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of the Subhlaxmi Compusis Pvt. Ltd. on 25/03/2022.

The creditors of Subhlaxmi Compusis Put. Ltd., are hereby called upon to submit their claims with proof on or
before 06/06/2022 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

"CIRP against Subhlaxmi Compusis Pvt. Ltd commenced vide order dated 25/03/2022 of Hon'ble NCLT,
Kolkata and Mr. Tuhin Kumar Chatterjee was appointed as the IRP. However the process could not commence
as Mr. Tuhin Kumar Chatterjee unfortunately passed away. Given the circumstance Mr. Amit Patni was
appointed as the IRP vide order dated 19/05/2022 of the Hon'ble NCLT, Kolkata to conduct the CIRP. This order
dated 19/05/2022 was received by Mr. Amit Patni on 23/05/2022. In regard to the aforesaid mentioned facts
and circumstances the IRP has been advised to file an application with the Adjudicating Authority seeking
exclusion of time period from 25/03/2022 to 22/05/2022. The dates mentioned in the table above are subject io
the exclusion of time period being granted by the Hon'ble Adjudicating Authority.

Date: 25/05/2022 Mr. AMIT PATNI,
Kolkata Reg No.: IBBI/IPA-001/IPP- 02432/2021-2022/13710
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SUBHLAXMI COMPUSIS PVT. LTD.

RELEVANT PARTICULARS

1. | Name of corporate debtor SUBHLAXMI COMPUSIS PVT. LTD.

2. | Date of incorporation of corporate debtor | 28/02/1994

3. | Authority under which corporate debtor is | RoC-Kolkata
incorporated / registered

4. | Corporate Identity No. / Limited Liability | U30007WB1994PTC061998
Identification No. of corporate debtor

5. | Address of the registered office and REGISTERED ADDRESS: 9 EZRA STREET
principal office (if any) of corporate debtor | TOP FLOOR - ROOM NO 47 KOLKATA -700001

6. | Insolvency commencement date in respect| 25/03/2022
of corporate debtor

7. | Estimated date of closure of insolvency | 19/11/2022*
| | resolution process

8. | Name and registration number of the MR. AMIT PATNI
insolvency professional acting as interim | Registration No. IBBI/IPA-001/IPP- 02432/2021
resolution professional -2022/113710

9. | Address and e-mail of the interim resolution| 190A MANIKTALLA MAIN ROAD,2ND FLOOR,,
professional, as registered with the Board | KANKURGACHI, KOLKATA, WEST BENGAL ,700054

Email - caamit patni@gmail.com

10.| Address and e-mail to be used for AAA INSOLVENCY PROFESSIONALS LLP,
correspondence with the interim resclution | KOLKATA OFFICE- MOUSUMI CO. OP. HOUSING
professional SOCIETY, 15B, BALLYGUNGE CIRCULAR ROAD,

KOLKATA- 700019
Email - subhlaxmicompusis cirp@gmail.com

11. | Last date for submission of claims 06/06/2022*

12.| Classes of creditors, if any, under clause | N/A
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals identified| N/A
to act as Authorized Representative of
creditors in a class (Three names for each
class)

14.| (a) Relevant Forms and (a) hitps://www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives | (b) N/A
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of the Subhlaxmi Compusis Pvt. Ltd. on 25/03/2022.

The creditors of Subhlaxmi Compusis Put. Ltd., are hereby called upon to submit their claims with proof on or
before 06/06/2022 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

"CIRP against Subhlaxmi Compusis Pvt. Ltd commenced vide order dated 25/03/2022 of Hon'ble NCLT,
Kolkata and Mr. Tuhin Kumar Chatterjee was appointed as the IRP. However the process could not commence
as Mr. Tuhin Kumar Chatterjee unfortunately passed away. Given the circumstance Mr. Amit Patni was
appointed as the IRP vide order dated 19/05/2022 of the Hon'ble NCLT, Kolkata to conduct the CIRP. This order
dated 19/05/2022 was received by Mr. Amit Patni on 23/05/2022. In regard to the aforesaid mentioned facts
and circumstances the IRP has been advised to file an application with the Adjudicating Authority seeking
exclusion of time period from 25/03/2022 to 22/05/2022. The dates mentioned in the table above are subject io
the exclusion of time period being granted by the Hon'ble Adjudicating Authority.

Date: 25/05/2022 Mr. AMIT PATNI,
Kolkata Reg No.: IBBI/IPA-001/IPP- 02432/2021-2022/13710
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SUBHLAXMI COMPUSIS PVT. LTD.

RELEVANT PARTICULARS

1. | Name of corporate debtor SUBHLAXMI COMPUSIS PVT. LTD.
2. | Date of incorporation of corporate debtor | 28/02/1994
3. | Authority under which corporate debtor is | RoC-Kolkata

incorporated / registered
4. | Corporate |dentity No. / Limited Liability | U30007WB1934PTC061998

Identification No. of corporate debtor
5. | Address of the registered office and REGISTERED ADDRESS: 9 EZRA STREET

principal office (if any) of corporate debtor

TOP FLOOR - ROOM NO 47 KOLKATA -700001

Insolvency commencement date in respect
of corporate debtor

25103/2022

Estimated date of closure of insolvency
resolution process

19/11/2022*

8. | Name and registration number of the MR. AMIT PATNI
insolvency professional acting as interim | Registration No. IBBI/IPA-001/IPP- 02432/2021
resolution professional -2022/113710
9. | Address and e-mail of the interim resolution| 190A MANIKTALLA MAIN ROAD,2ND FLOOR,,
professional, as registered with the Board | KANKURGACHI, KOLKATA, WEST BENGAL ,700054
Email - caamit patni@gmail.com
10.| Address and e-mail to be used for AAA INSOLVENCY PROFESSIONALS LLP,
correspondence with the interim resclution | KOLKATA OFFICE- MOUSUMI CO. OP. HOUSING
professional SOCIETY, 15B, BALLYGUNGE CIRCULAR ROAD,
KOLKATA- 700019
Email - subhlaxmicompusis cirp@gmail.com
11. | Last date for submission of claims 06/06/2022*
12.| Classes of creditors, if any, under clause | N/A
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified| N/A
to act as Authorized Representative of
creditors in a class (Three names for each
class)
14.| (a) Relevant Forms and (a) hitps://www.ibbi.gov.in/home/downloads

(b) Details of authorized representatives

are available at:

(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of the Subhlaxmi Compusis Pvt. Ltd. on 25/03/2022.

The creditors of Subhlaxmi Compusis Put. Ltd., are hereby called upon to submit their claims with proof on or
before 06/06/2022 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

"CIRP against Subhlaxmi Compusis Pvt. Ltd commenced vide order dated 25/03/2022 of Hon'ble NCLT,
Kolkata and Mr. Tuhin Kumar Chatterjee was appointed as the IRP. However the process could not commence
as Mr. Tuhin Kumar Chatterjee unfortunately passed away. Given the circumstance Mr. Amit Patni was
appointed as the IRP vide order dated 19/05/2022 of the Hon'ble NCLT, Kolkata to conduct the CIRP. This order
dated 19/05/2022 was received by Mr. Amit Patni on 23/05/2022. In regard to the aforesaid mentioned facts
and circumstances the IRP has been advised to file an application with the Adjudicating Authority seeking
exclusion of time period from 25/03/2022 to 22/05/2022. The dates mentioned in the table above are subject io
the exclusion of time period being granted by the Hon'ble Adjudicating Authority.

Date: 25/05/2022
Kolkata

Mr. AMIT PATNI,
Reg No.: IBBI/IPA-001/IPP- 02432/2021-2022/13710
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SUBHLAXMI COMPUSIS PVT. LTD.

RELEVANT PARTICULARS
1. | Name of corporate debtor SUBHLAXMI COMPUSIS PVT. LTD.
2. | Date of incorporation of corporate debtor | 28/02/1994
3. | Authority under which corporate debtor is | RoC-Kolkata
incorporated / registered
4. | Corporate |dentity No. / Limited Liability | U30007WB1934PTC061998

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

6. | Insolvency commencement date in respect

of corporate debtor

7. | Estimated date of closure of insolvency

resolution process

REGISTERED ADDRESS: 9 EZRA STREET
TOP FLOOR - ROOM NO 47 KOLKATA -700001
25103/2022

19/11/2022*

8. | Name and registration number of the MR. AMIT PATNI
insolvency professional acting as interim | Registration No. IBBI/IPA-001/IPP- 02432/2021
resolution professional -2022/113710

9. | Address and e-mail of the interim resolution| 190A MANIKTALLA MAIN ROAD,2ND FLOOR,,

professional, as registered with the Board

KANKURGACHI, KOLKATA, WEST BENGAL ,700054
Email - caamit patni@gmail.com

10.| Address and e-mail to be used for AAA INSOLVENCY PROFESSIONALS LLP,
correspondence with the interim resclution | KOLKATA OFFICE- MOUSUMI CO. OP. HOUSING
professional SOCIETY, 15B, BALLYGUNGE CIRCULAR ROAD,
KOLKATA- 700019
Email - subhlaxmicompusis cirp@gmail.com
11. | Last date for submission of claims 06/06/2022*
12.| Classes of creditors, if any, under clause | N/A
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified| N/A
to act as Authorized Representative of
creditors in a class (Three names for each
class)
14.| (a) Relevant Forms and (a) hitps://www.ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:

(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of the Subhlaxmi Compusis Pvt. Ltd. on 25/03/2022.

The creditors of Subhlaxmi Compusis Put. Ltd., are hereby called upon to submit their claims with proof on or
before 06/06/2022 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

"CIRP against Subhlaxmi Compusis Pvt. Ltd commenced vide order dated 25/03/2022 of Hon'ble NCLT,
Kolkata and Mr. Tuhin Kumar Chatterjee was appointed as the IRP. However the process could not commence
as Mr. Tuhin Kumar Chatterjee unfortunately passed away. Given the circumstance Mr. Amit Patni was
appointed as the IRP vide order dated 19/05/2022 of the Hon'ble NCLT, Kolkata to conduct the CIRP. This order
dated 19/05/2022 was received by Mr. Amit Patni on 23/05/2022. In regard to the aforesaid mentioned facts
and circumstances the IRP has been advised to file an application with the Adjudicating Authority seeking
exclusion of time period from 25/03/2022 to 22/05/2022. The dates mentioned in the table above are subject io
the exclusion of time period being granted by the Hon'ble Adjudicating Authority.

Date: 25/05/2022
Kolkata

Mr. AMIT PATNI,
Reg No.: IBBI/IPA-001/IPP- 02432/2021-2022/13710
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SUBHLAXMI COMPUSIS PVT. LTD.

RELEVANT PARTICULARS
1. | Name of corporate debtor SUBHLAXMI COMPUSIS PVT. LTD.
2. | Date of incorporation of corporate debtor | 28/02/1994
3. | Authority under which corporate debtor is | RoC-Kolkata
incorporated / registered
4. | Corporate |dentity No. / Limited Liability | U30007WB1934PTC061998

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

6. | Insolvency commencement date in respect

of corporate debtor

7. | Estimated date of closure of insolvency

resolution process

REGISTERED ADDRESS: 9 EZRA STREET
TOP FLOOR - ROOM NO 47 KOLKATA -700001
25103/2022

19/11/2022*

8. | Name and registration number of the MR. AMIT PATNI
insolvency professional acting as interim | Registration No. IBBI/IPA-001/IPP- 02432/2021
resolution professional -2022/113710

9. | Address and e-mail of the interim resolution| 190A MANIKTALLA MAIN ROAD,2ND FLOOR,,

professional, as registered with the Board

KANKURGACHI, KOLKATA, WEST BENGAL ,700054
Email - caamit patni@gmail.com

10.| Address and e-mail to be used for AAA INSOLVENCY PROFESSIONALS LLP,
correspondence with the interim resclution | KOLKATA OFFICE- MOUSUMI CO. OP. HOUSING
professional SOCIETY, 15B, BALLYGUNGE CIRCULAR ROAD,
KOLKATA- 700019
Email - subhlaxmicompusis cirp@gmail.com
11. | Last date for submission of claims 06/06/2022*
12.| Classes of creditors, if any, under clause | N/A
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified| N/A
to act as Authorized Representative of
creditors in a class (Three names for each
class)
14.| (a) Relevant Forms and (a) hitps://www.ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:

(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of the Subhlaxmi Compusis Pvt. Ltd. on 25/03/2022.

The creditors of Subhlaxmi Compusis Put. Ltd., are hereby called upon to submit their claims with proof on or
before 06/06/2022 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

"CIRP against Subhlaxmi Compusis Pvt. Ltd commenced vide order dated 25/03/2022 of Hon'ble NCLT,
Kolkata and Mr. Tuhin Kumar Chatterjee was appointed as the IRP. However the process could not commence
as Mr. Tuhin Kumar Chatterjee unfortunately passed away. Given the circumstance Mr. Amit Patni was
appointed as the IRP vide order dated 19/05/2022 of the Hon'ble NCLT, Kolkata to conduct the CIRP. This order
dated 19/05/2022 was received by Mr. Amit Patni on 23/05/2022. In regard to the aforesaid mentioned facts
and circumstances the IRP has been advised to file an application with the Adjudicating Authority seeking
exclusion of time period from 25/03/2022 to 22/05/2022. The dates mentioned in the table above are subject io
the exclusion of time period being granted by the Hon'ble Adjudicating Authority.

Date: 25/05/2022
Kolkata

Mr. AMIT PATNI,
Reg No.: IBBI/IPA-001/IPP- 02432/2021-2022/13710
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SUBHLAXMI COMPUSIS PVT. LTD.

RELEVANT PARTICULARS
1. | Name of corporate debtor SUBHLAXMI COMPUSIS PVT. LTD.
2. | Date of incorporation of corporate debtor | 28/02/1994
3. | Authority under which corporate debtor is | RoC-Kolkata
incorporated / registered
4. | Corporate |dentity No. / Limited Liability | U30007WB1934PTC061998

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

6. | Insolvency commencement date in respect

of corporate debtor

7. | Estimated date of closure of insolvency

resolution process

REGISTERED ADDRESS: 9 EZRA STREET
TOP FLOOR - ROOM NO 47 KOLKATA -700001
25103/2022

19/11/2022*

8. | Name and registration number of the MR. AMIT PATNI
insolvency professional acting as interim | Registration No. IBBI/IPA-001/IPP- 02432/2021
resolution professional -2022/113710

9. | Address and e-mail of the interim resolution| 190A MANIKTALLA MAIN ROAD,2ND FLOOR,,

professional, as registered with the Board

KANKURGACHI, KOLKATA, WEST BENGAL ,700054
Email - caamit patni@gmail.com

10.| Address and e-mail to be used for AAA INSOLVENCY PROFESSIONALS LLP,
correspondence with the interim resclution | KOLKATA OFFICE- MOUSUMI CO. OP. HOUSING
professional SOCIETY, 15B, BALLYGUNGE CIRCULAR ROAD,
KOLKATA- 700019
Email - subhlaxmicompusis cirp@gmail.com
11. | Last date for submission of claims 06/06/2022*
12.| Classes of creditors, if any, under clause | N/A
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified| N/A
to act as Authorized Representative of
creditors in a class (Three names for each
class)
14.| (a) Relevant Forms and (a) hitps://www.ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:

(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of the Subhlaxmi Compusis Pvt. Ltd. on 25/03/2022.

The creditors of Subhlaxmi Compusis Put. Ltd., are hereby called upon to submit their claims with proof on or
before 06/06/2022 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

"CIRP against Subhlaxmi Compusis Pvt. Ltd commenced vide order dated 25/03/2022 of Hon'ble NCLT,
Kolkata and Mr. Tuhin Kumar Chatterjee was appointed as the IRP. However the process could not commence
as Mr. Tuhin Kumar Chatterjee unfortunately passed away. Given the circumstance Mr. Amit Patni was
appointed as the IRP vide order dated 19/05/2022 of the Hon'ble NCLT, Kolkata to conduct the CIRP. This order
dated 19/05/2022 was received by Mr. Amit Patni on 23/05/2022. In regard to the aforesaid mentioned facts
and circumstances the IRP has been advised to file an application with the Adjudicating Authority seeking
exclusion of time period from 25/03/2022 to 22/05/2022. The dates mentioned in the table above are subject io
the exclusion of time period being granted by the Hon'ble Adjudicating Authority.

Date: 25/05/2022
Kolkata

Mr. AMIT PATNI,
Reg No.: IBBI/IPA-001/IPP- 02432/2021-2022/13710
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SUBHLAXMI COMPUSIS PVT. LTD.

RELEVANT PARTICULARS
1. | Name of corporate debtor SUBHLAXMI COMPUSIS PVT. LTD.
2. | Date of incorporation of corporate debtor | 28/02/1994
3. | Authority under which corporate debtor is | RoC-Kolkata
incorporated / registered
4. | Corporate |dentity No. / Limited Liability | U30007WB1934PTC061998

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

6. | Insolvency commencement date in respect

of corporate debtor

7. | Estimated date of closure of insolvency

resolution process

REGISTERED ADDRESS: 9 EZRA STREET
TOP FLOOR - ROOM NO 47 KOLKATA -700001
25103/2022

19/11/2022*

8. | Name and registration number of the MR. AMIT PATNI
insolvency professional acting as interim | Registration No. IBBI/IPA-001/IPP- 02432/2021
resolution professional -2022/113710

9. | Address and e-mail of the interim resolution| 190A MANIKTALLA MAIN ROAD,2ND FLOOR,,

professional, as registered with the Board

KANKURGACHI, KOLKATA, WEST BENGAL ,700054
Email - caamit patni@gmail.com

10.| Address and e-mail to be used for AAA INSOLVENCY PROFESSIONALS LLP,
correspondence with the interim resclution | KOLKATA OFFICE- MOUSUMI CO. OP. HOUSING
professional SOCIETY, 15B, BALLYGUNGE CIRCULAR ROAD,
KOLKATA- 700019
Email - subhlaxmicompusis cirp@gmail.com
11. | Last date for submission of claims 06/06/2022*
12.| Classes of creditors, if any, under clause | N/A
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified| N/A
to act as Authorized Representative of
creditors in a class (Three names for each
class)
14.| (a) Relevant Forms and (a) hitps://www.ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:

(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of the Subhlaxmi Compusis Pvt. Ltd. on 25/03/2022.

The creditors of Subhlaxmi Compusis Put. Ltd., are hereby called upon to submit their claims with proof on or
before 06/06/2022 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

"CIRP against Subhlaxmi Compusis Pvt. Ltd commenced vide order dated 25/03/2022 of Hon'ble NCLT,
Kolkata and Mr. Tuhin Kumar Chatterjee was appointed as the IRP. However the process could not commence
as Mr. Tuhin Kumar Chatterjee unfortunately passed away. Given the circumstance Mr. Amit Patni was
appointed as the IRP vide order dated 19/05/2022 of the Hon'ble NCLT, Kolkata to conduct the CIRP. This order
dated 19/05/2022 was received by Mr. Amit Patni on 23/05/2022. In regard to the aforesaid mentioned facts
and circumstances the IRP has been advised to file an application with the Adjudicating Authority seeking
exclusion of time period from 25/03/2022 to 22/05/2022. The dates mentioned in the table above are subject io
the exclusion of time period being granted by the Hon'ble Adjudicating Authority.

Date: 25/05/2022
Kolkata

Mr. AMIT PATNI,
Reg No.: IBBI/IPA-001/IPP- 02432/2021-2022/13710
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SUBHLAXMI COMPUSIS PVT. LTD.

RELEVANT PARTICULARS
1. | Name of corporate debtor SUBHLAXMI COMPUSIS PVT. LTD.
2. | Date of incorporation of corporate debtor | 28/02/1994
3. | Authority under which corporate debtor is | RoC-Kolkata
incorporated / registered
4. | Corporate |dentity No. / Limited Liability | U30007WB1934PTC061998

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

6. | Insolvency commencement date in respect

of corporate debtor

7. | Estimated date of closure of insolvency

resolution process

REGISTERED ADDRESS: 9 EZRA STREET
TOP FLOOR - ROOM NO 47 KOLKATA -700001
25103/2022

19/11/2022*

8. | Name and registration number of the MR. AMIT PATNI
insolvency professional acting as interim | Registration No. IBBI/IPA-001/IPP- 02432/2021
resolution professional -2022/113710

9. | Address and e-mail of the interim resolution| 190A MANIKTALLA MAIN ROAD,2ND FLOOR,,

professional, as registered with the Board

KANKURGACHI, KOLKATA, WEST BENGAL ,700054
Email - caamit patni@gmail.com

10.| Address and e-mail to be used for AAA INSOLVENCY PROFESSIONALS LLP,
correspondence with the interim resclution | KOLKATA OFFICE- MOUSUMI CO. OP. HOUSING
professional SOCIETY, 15B, BALLYGUNGE CIRCULAR ROAD,
KOLKATA- 700019
Email - subhlaxmicompusis cirp@gmail.com
11. | Last date for submission of claims 06/06/2022*
12.| Classes of creditors, if any, under clause | N/A
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified| N/A
to act as Authorized Representative of
creditors in a class (Three names for each
class)
14.| (a) Relevant Forms and (a) hitps://www.ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:

(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of the Subhlaxmi Compusis Pvt. Ltd. on 25/03/2022.

The creditors of Subhlaxmi Compusis Put. Ltd., are hereby called upon to submit their claims with proof on or
before 06/06/2022 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

"CIRP against Subhlaxmi Compusis Pvt. Ltd commenced vide order dated 25/03/2022 of Hon'ble NCLT,
Kolkata and Mr. Tuhin Kumar Chatterjee was appointed as the IRP. However the process could not commence
as Mr. Tuhin Kumar Chatterjee unfortunately passed away. Given the circumstance Mr. Amit Patni was
appointed as the IRP vide order dated 19/05/2022 of the Hon'ble NCLT, Kolkata to conduct the CIRP. This order
dated 19/05/2022 was received by Mr. Amit Patni on 23/05/2022. In regard to the aforesaid mentioned facts
and circumstances the IRP has been advised to file an application with the Adjudicating Authority seeking
exclusion of time period from 25/03/2022 to 22/05/2022. The dates mentioned in the table above are subject io
the exclusion of time period being granted by the Hon'ble Adjudicating Authority.

Date: 25/05/2022
Kolkata

Mr. AMIT PATNI,
Reg No.: IBBI/IPA-001/IPP- 02432/2021-2022/13710
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SUBHLAXMI COMPUSIS PVT. LTD.

RELEVANT PARTICULARS
1. | Name of corporate debtor SUBHLAXMI COMPUSIS PVT. LTD.
2. | Date of incorporation of corporate debtor | 28/02/1994
3. | Authority under which corporate debtor is | RoC-Kolkata
incorporated / registered
4. | Corporate |dentity No. / Limited Liability | U30007WB1934PTC061998

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

6. | Insolvency commencement date in respect

of corporate debtor

7. | Estimated date of closure of insolvency

resolution process

REGISTERED ADDRESS: 9 EZRA STREET
TOP FLOOR - ROOM NO 47 KOLKATA -700001
25103/2022

19/11/2022*

8. | Name and registration number of the MR. AMIT PATNI
insolvency professional acting as interim | Registration No. IBBI/IPA-001/IPP- 02432/2021
resolution professional -2022/113710

9. | Address and e-mail of the interim resolution| 190A MANIKTALLA MAIN ROAD,2ND FLOOR,,

professional, as registered with the Board

KANKURGACHI, KOLKATA, WEST BENGAL ,700054
Email - caamit patni@gmail.com

10.| Address and e-mail to be used for AAA INSOLVENCY PROFESSIONALS LLP,
correspondence with the interim resclution | KOLKATA OFFICE- MOUSUMI CO. OP. HOUSING
professional SOCIETY, 15B, BALLYGUNGE CIRCULAR ROAD,
KOLKATA- 700019
Email - subhlaxmicompusis cirp@gmail.com
11. | Last date for submission of claims 06/06/2022*
12.| Classes of creditors, if any, under clause | N/A
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified| N/A
to act as Authorized Representative of
creditors in a class (Three names for each
class)
14.| (a) Relevant Forms and (a) hitps://www.ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:

(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of the Subhlaxmi Compusis Pvt. Ltd. on 25/03/2022.

The creditors of Subhlaxmi Compusis Put. Ltd., are hereby called upon to submit their claims with proof on or
before 06/06/2022 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

"CIRP against Subhlaxmi Compusis Pvt. Ltd commenced vide order dated 25/03/2022 of Hon'ble NCLT,
Kolkata and Mr. Tuhin Kumar Chatterjee was appointed as the IRP. However the process could not commence
as Mr. Tuhin Kumar Chatterjee unfortunately passed away. Given the circumstance Mr. Amit Patni was
appointed as the IRP vide order dated 19/05/2022 of the Hon'ble NCLT, Kolkata to conduct the CIRP. This order
dated 19/05/2022 was received by Mr. Amit Patni on 23/05/2022. In regard to the aforesaid mentioned facts
and circumstances the IRP has been advised to file an application with the Adjudicating Authority seeking
exclusion of time period from 25/03/2022 to 22/05/2022. The dates mentioned in the table above are subject io
the exclusion of time period being granted by the Hon'ble Adjudicating Authority.

Date: 25/05/2022
Kolkata

Mr. AMIT PATNI,
Reg No.: IBBI/IPA-001/IPP- 02432/2021-2022/13710
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SUBHLAXMI COMPUSIS PVT. LTD.

RELEVANT PARTICULARS
1. | Name of corporate debtor SUBHLAXMI COMPUSIS PVT. LTD.
2. | Date of incorporation of corporate debtor | 28/02/1994
3. | Authority under which corporate debtor is | RoC-Kolkata
incorporated / registered
4. | Corporate |dentity No. / Limited Liability | U30007WB1934PTC061998

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

6. | Insolvency commencement date in respect

of corporate debtor

7. | Estimated date of closure of insolvency

resolution process

REGISTERED ADDRESS: 9 EZRA STREET
TOP FLOOR - ROOM NO 47 KOLKATA -700001
25103/2022

19/11/2022*

8. | Name and registration number of the MR. AMIT PATNI
insolvency professional acting as interim | Registration No. IBBI/IPA-001/IPP- 02432/2021
resolution professional -2022/113710

9. | Address and e-mail of the interim resolution| 190A MANIKTALLA MAIN ROAD,2ND FLOOR,,

professional, as registered with the Board

KANKURGACHI, KOLKATA, WEST BENGAL ,700054
Email - caamit patni@gmail.com

10.| Address and e-mail to be used for AAA INSOLVENCY PROFESSIONALS LLP,
correspondence with the interim resclution | KOLKATA OFFICE- MOUSUMI CO. OP. HOUSING
professional SOCIETY, 15B, BALLYGUNGE CIRCULAR ROAD,
KOLKATA- 700019
Email - subhlaxmicompusis cirp@gmail.com
11. | Last date for submission of claims 06/06/2022*
12.| Classes of creditors, if any, under clause | N/A
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified| N/A
to act as Authorized Representative of
creditors in a class (Three names for each
class)
14.| (a) Relevant Forms and (a) hitps://www.ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:

(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of the Subhlaxmi Compusis Pvt. Ltd. on 25/03/2022.

The creditors of Subhlaxmi Compusis Put. Ltd., are hereby called upon to submit their claims with proof on or
before 06/06/2022 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

"CIRP against Subhlaxmi Compusis Pvt. Ltd commenced vide order dated 25/03/2022 of Hon'ble NCLT,
Kolkata and Mr. Tuhin Kumar Chatterjee was appointed as the IRP. However the process could not commence
as Mr. Tuhin Kumar Chatterjee unfortunately passed away. Given the circumstance Mr. Amit Patni was
appointed as the IRP vide order dated 19/05/2022 of the Hon'ble NCLT, Kolkata to conduct the CIRP. This order
dated 19/05/2022 was received by Mr. Amit Patni on 23/05/2022. In regard to the aforesaid mentioned facts
and circumstances the IRP has been advised to file an application with the Adjudicating Authority seeking
exclusion of time period from 25/03/2022 to 22/05/2022. The dates mentioned in the table above are subject io
the exclusion of time period being granted by the Hon'ble Adjudicating Authority.

Date: 25/05/2022
Kolkata

Mr. AMIT PATNI,
Reg No.: IBBI/IPA-001/IPP- 02432/2021-2022/13710
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SUBHLAXMI COMPUSIS PVT. LTD.

RELEVANT PARTICULARS

1. | Name of corporate debtor SUBHLAXMI COMPUSIS PVT. LTD.

2. | Date of incorporation of corporate debtor | 28/02/1994

3. | Authority under which corporate debtor is | RoC-Kolkata
incorporated / registered

4. | Corporate Identity No. / Limited Liability | U30007WB1994PTC061998
Identification No. of corporate debtor

5. | Address of the registered office and REGISTERED ADDRESS: 9 EZRA STREET
principal office (if any) of corporate debtor | TOP FLOOR - ROOM NO 47 KOLKATA -700001

6. | Insolvency commencement date in respect| 25/03/2022
of corporate debtor

7. | Estimated date of closure of insolvency | 19/11/2022*
| | resolution process

8. | Name and registration number of the MR. AMIT PATNI
insolvency professional acting as interim | Registration No. IBBI/IPA-001/IPP- 02432/2021
resolution professional -2022/113710

9. | Address and e-mail of the interim resolution| 190A MANIKTALLA MAIN ROAD,2ND FLOOR,,

professional, as registered with the Board

KANKURGACHI, KOLKATA, WEST BENGAL ,700054
Email - caamit patni@gmail.com

.| Address and e-mail to be used for

correspondence with the interim resolution
professional

AAA INSOLVENCY PROFESSIONALS LLP,
KOLKATA OFFICE- MOUSUMI CO. OP. HOUSING
SOCIETY, 15B, BALLYGUNGE CIRCULAR ROAD,

KOLKATA- 700019
Email - subhlaxmicompusis cirp@gmail.com

11. | Last date for submission of claims 06/06/2022*

12.| Classes of creditors, if any, under clause | N/A
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals identified| N/A
to act as Authorized Representative of
creditors in a class (Three names for each
class)

14.| (a) Relevant Forms and (a) hitps://www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives | (b) N/A
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of the Subhlaxmi Compusis Pvt. Ltd. on 25/03/2022.

The creditors of Subhlaxmi Compusis Put. Ltd., are hereby called upon to submit their claims with proof on or
before 06/06/2022 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

"CIRP against Subhlaxmi Compusis Pvt. Ltd commenced vide order dated 25/03/2022 of Hon'ble NCLT,
Kolkata and Mr. Tuhin Kumar Chatterjee was appointed as the IRP. However the process could not commence
as Mr. Tuhin Kumar Chatterjee unfortunately passed away. Given the circumstance Mr. Amit Patni was
appointed as the IRP vide order dated 19/05/2022 of the Hon'ble NCLT, Kolkata to conduct the CIRP. This order
dated 19/05/2022 was received by Mr. Amit Patni on 23/05/2022. In regard to the aforesaid mentioned facts
and circumstances the IRP has been advised to file an application with the Adjudicating Authority seeking
exclusion of time period from 25/03/2022 to 22/05/2022. The dates mentioned in the table above are subject io
the exclusion of time period being granted by the Hon'ble Adjudicating Authority.

Date: 25/05/2022 Mr. AMIT PATNI,
Kolkata Reg No.: IBBI/IPA-001/IPP- 02432/2021-2022/13710
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